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) ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD
’J - 0.A.NDO.1021/94
J/ ' Betwsen: Date of Order: 24.1.95.
D.Ashok Reddy /
o essApplicant o —i

And

1. The General Manager,
Ordinance Factory Project,

Ministry of Defsnce, Govt. of India,
Eddumailaram, Medak District(A.p)

2+ The District Employment Dfficer,
Ranga Reddy District Employment Exchange, .
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) A.
3. The Special ﬁepa y LOLiecuus
Land Acquisition (Industriss
Govt, of A,P., Hydsrabad.

Counsel for the Applicant

Counsel for the Respondents :

CORA M

THE HON'BLE SHRI A V.HARIDASAN

THE HON'BLE SHRI A,B.GORTHI

' S S

...Raépondents.

Mr.Meherchand Naoori

e

Mr.N.V.Ramana, Addl.CGSC.

Mr.I.V.Radha Krishna Murthy, SC for A.P.

MEMBER (J)

MEMBER (A)

‘Cﬂntdoo .



C,H,N0,1021/94 Date of Order: 24,1,95

X As per Hon'ole Shri A,V,Haridasan, Member (Judl,) X
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“dn this appliqbtion the applicant who is the
son=-in-law of Malla Reddyfﬁhose land was acquired for the

h

purpose of establishment of the railway sidings, He claims that
he is entitled to be given an employment in accordance

with the policy decision taken at the time of acquisition

that a member of the family of the land-displaced would be
considered for appointment in the factory., Since the claim

-~ +ta amnlicant was not entertained he has filed this
application for a direction to vue ew-__:

him for appointment in the quota of land displaced persons.

2. The respondents have contended that according
to the policy decision one of the dependents of the land
displaced person alone; is considered for appointment in

the qguota and that a son of Malla Reddy having already been
appointed in that gquota the applicant who is the son-in-law

of Malla Reddy has no right to claim the benefit,

3. We have perused the pleadings and nheard

learned counsel for both the parties,

4, The fact that the patta of the land acquired
was in the name of Mella Reddy and that Malla Reddy's

son wWas given appointed is not in dispu£e. Therefore as
only one member of éhe family of displaced person oﬁly is
entitled to claim employment in the quota of land displaced,

thé ) applicant has no valid right to claim employment,
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5. In the result, the application is dismissed

without any order as to costs,

ey

Member {(Admn, ) . Memoer {Judl.) ﬁ‘

Dated : 24th January, 1995

(Dictated in Open Court)
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DEPUTY REGISTRAR(J) '

ﬁhﬂ;gtr?“ﬂ? Baranes, ggdgﬁnupn‘Eagtgruwgrnjact,;
Fddumailaram, Medak Oistrict (A.P)

The District Employment Officer,
Ranga Reddy District Employment Exchange,
Ranga Reddy (A.P). '

The Special Oeputy Collector,
tand Acquisition, (Industries)
Govt. of A,.P,, Hydarabad,

One copy to Mr.Meherchand Noori, Advocate,CAT,Hyderabad,

One copy ta Mr.N.V.Ramana, Addl.CGSC,CAT,Hyderabad.

One copy to Mr.I.Y.,Radha Krishpa PMurthy, S5SC for A.P,CAT,Hyd,.
One copy to Library, CAT,Hyderabad. .

One spare copy.
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IN THE CENTRAL ADMINIZTRATIVE TQ¢JHYnL
HYDERABQD BENCH :

THE HDN BLE ma 8.V, HA WID\JAN : MEMBER(3)

THE HON'BLE MR.A.B.GORTHI 1 MEMBEIR(A)

DATED : 9L - /:4?5’ .
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